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not connecteg with any labour orga-
nisation. We are members of this
House and we have a right to draw
the attention of the Government
through a calling attention notice. We
have not done it at the instigation of
any trade union. I request you to
give due consideration to our notice
also,

Mr. Speaker: I have already ex-
plained that this was received 2 days
ago and I had put it down for today.
The other one was received yesterday
evening. How can I add their names?
Some other method will have to be
found by them.

1222 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PROPOSED RETRENCHMENT OF DEFENCE
WORKERS

Shri S. M. Banerjee (Kanpur): I
call the attention of the Minister of
Defence to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

“The proposed retrenchment of
more than two thousand Defence
workers in various Defence estab-
lishments at Delhi, Bangalore,
Poona and other places from 1st
June, 1967.”

The Minister of Defence (Shri
Swaran Singh): Mr. Speaker, Sir,
a study was carried out by Aimy
Headquarters in 1965 to re-examine
the scales of non-combatants autho-
rised in Army establishments. The
Study Group made certain recommen-
dations in order to rationalise the
scales of non-combatants, taking into
account the desirability of inculcat-
ing the spirit of self-help among com-
batants in the Indian Army. In the
light of these recommendations, deci-
sions were taken by Government,
which involved inter alia, the abolition
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of the post of water carriers and re-
duction in the scale of sweepers ai:ho-
rised in the establishments of Army
Units and formations. These decisions
were incorporated in  Government
orders issued on the 13th August
1966.

2. Representations were received by
the Ministry of Defence in Oc'cber
1966 from some Members of Parlia-
ment against the retrenchment cf
large numbers of non-combatants
(un-enrolled) in accordance with the
decisions mentioned above., After
considering these representations,
Government decided in November
1966 that further implementation of
the orders issued in August 1966
should be postponed till the 31st March
1967, and that every éffort should be
made to absorb the surplus employees
in available wvacancies in the wvarious
Defence installations in unskilled cate-
gories of posts like those of maz-
doors, chowkidars, etc. It was also
decided that the _ personnel who had
already been retrenched might be
recalled to duty if they had rot been
re-employed elsewhere and were
willing to come back to their original
posts. Necessary instructions in this:
repect were issued on the 24th Decem-
ber 1966.

3. As a result of further discussions
between the Defence Minister ang the
representatives of the Indian National
Defence Workers Federation on the
28th March 1967, Government decided
that the implementation of their orders
of August 1966 should te held in
abeyance for a further period of two
months with effect from the 1st April
1967,

4. The original decision wag also
revieweq in consultation with Army
Headquarters in April-May 1967 and
the conclusion reached was that the
measures authorised in August 1966
were appropriate and shou'd stand.

5. As a result of the all-out efforts
made since August 1966 to re-employ
as many ag possible of the 5,683 sur-
plus employees in alternative jobs, .
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the number of personnel still 1o be
ndjusted hag beep reduvced o 1973
@ on the 31st May 1967. Those imli-
viduals, who refused the offer of alter-
native amployment, have been dis-
<harged.

i we Wio waelt : @& ¥ @, i
e Wt iy § | qud o7 oy wgr o9
fo& Tt Tt W ey ae ©
yeer § s ag yo wry,_ ¥ o arft
¢ xw fag aeT ffad Wit wiivd
ot Srgw W Wy e Rt mar oo
ot g wgr ot & e oyt wie, 1967
a% €@ ¥ woll WY gy fear may @
e s683 wrafag) % ¥ uw 1973
wr § fet Ps B 2000 wT wgT W
a v wg ww & fe 1 A wafi Aifaw
g 1 ¥ 31 %€ 1967 a% Wy femr
w1 AT og W AT W v Prdw
A X wgtw bl ¥ Fasfor
oy § s o o & softem et frar
arfs € Wi WY o gEl Awd frw
amw, afts ¥ T aw ¥ N WHW
fufrecl & anfat v ot off e
o fr worg ¥ Pdwiie @ @ § o
1973 wrefwai ¥ ¥ fordy uvefodi w
v Awd faeft § 7 ¥O e
4 s g% Wt wref ¥ qreeolfer aw
wft falt €

The Deputy Primse Minister and
inister of Fluance (Shri Merarit
Desai): Sir, consistently it has been
argued by hon. Members on both sides
that Government must 1ok> measures
of economy. Economy can come only
by removing redundant porsomnel from
the varlus sections of Gevernment. 1t
4he defence personnel iy redundant in
wome quarters, they have got to be

-ret
. Wy wff 7 anad A Av der ay oft
b )
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Shri Merar}l Desal: If the officers are

speak
with two voices. Once 1 am asked
to retrench pecple. Then they say
they should be kept on without any
work and salary should be paid to
them. The Government cannot be
turneq into a pinjrapole.

Shri S. M. Bansrjee: Sir, I want a
reply from the Defence Minister
whether they have been provided with
alternative jobg or no'. The hon.
Finance Minister has on'y Intervened;
I want my main question tv be ans-
wered by the Defence Minister,

Shri Morarji Desal: I would not
have interfered if the hon. Member
had not asked why the Finance
Ministry refusag this. That I»a why
I intervened to answer. We cannot
go on being inconvenlonced Jike
this.

Mr, Speaker: The hon. Defence
Minister may answer the other part of
the question.

Shri Swaran Simngh: Sir, I have in
the statement given the total number
of persons affected. 5683 is the num-
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come wp. Today he says that becauss
this-was done hurriedly he does not
know the facts. Eilther the hon.
Minister 15 utterly incompeten: or he
does not know and there is no co-ope-
ration between the Secretary and the
Minister. Sir, T want your ruling on
this point whether he can take ghelter
on that ground.

Mr. Speaker: There is no question
vf giving any ruling on this,

Shri 8. M. Banerjee: Sir, this is a
very serious matlter. 2000 men are

losing their jobs. Let him answer
thet.

ot wy foend . oW wgiew, aw
Yoarardy e gTar s@ ¥ ay
wagd ¥ o ¥ a7e fafew e
o @ fe ax o @t ey mwge €
wehl grf, Wik oY W ), o) 9 WY
tefeqw Nwdr  fainfy, adf @
Nl fadrdt st oo dvw 3§ et
o & wrar wrgw g fe war g SO
Wi aven Wy § 7

& v & oy qear g §
i Fay WYt WY ORI dwfere Al

late Bhr! Gopalaswami
Ayyangar., But, in & case of this
eapnot see how a  similar
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post could be offered For instance,
a large number of persons who have
been retrenched are water carriers.
The recommendation is that the post
of water carriers ag such is redundant
because other things have happened
and taps have been provided. There-
fore, if it is demanded thst it s water
carrier's post is retrenched a similar
post should be found for him, it is
impossible to do it. In the categories,
for instance, if he is in cluss 4 or in
a particular level, the alternative em-
ployment should also be exactly of the
same type. 1 am not aware of any
such undertaking and it dJoes mnot
appear to be possible to give a Arm
understanding that any persom who is
rendered surplus must be a
similar job at the same salary
under the same conditions,
just possible, I will be quite frank
the House. Whereas every

them

nistration to give an undertaking that
A5 s00n as a person is
there must be another post waiting
for him exactly with the same emolu-

ments. [ am sorry, I cannot give that
undertaking.

oy mey foemd : AT W W T
v wfgd | IR &« I S fewr
feqr | %% P wsOC & At i wgr
wRnisfasNradFmrim§
v wrgnt § e war Sk wore dwfers
AT & Wt F gur W) W gur ey
qE WL AT AT AT AGE | Aol g
@ {fvarsrarwrd aft &
@ aEd wreT X (gEhaam
ot i fir Foer WY &Y el & o
g3 % & Fe ot & ot fowr
wrawr frr 8 ? ¥ & W ¥
qur w1 fis dwr wzz Qi sRqelt we
wfew et mff 1 Iwer W K
wary W o
Shri Swaran Bingh: On the other
two points which, the bhon Member



figures are not available with me
about the number of persons vifered
employment for the resson that these
employmentsy have been offered all
over the country and all this informa-
tion cannot be collected within a short
The other question was sbout
the continuity of service. There is no
of continuity uf service be-
use if g person is rentrenched them
he has to wait for getting another
employment. So, there Iz no conti-
nuity of servioe,

1

o que qwe wWelt (TT) : weaw

wft fed o w6 AN & W fey Wy
&Y T W WY § w7 S far mar o
sfy ay fowg ®1 urwr oy § f& fowr
weif #y yefiddr e foor ¢
st wre ¥ fo=v ur Wiy 39 %
fwzx wavar ooy § Y 39 B Ty
o e ¥ arew ¥ wE s § a1 faeehy
qrar w1 I Y fear & ?

Myr., Speaker: It i» all right Thars
is no point of order.

oft oy fmdr - ag wy ek { f
f uF ard T R IR

_ oft que quwe Wit : oy F@ @
wwmd ? smeew :tm-mth
o itz gur o Wit Iw T W
,_‘ntns.oooﬁtmlw
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B v 3T W peiideT ey fod o
T T g o g ?

Mr. Speaker: I understand that.
He has said that he has no informa-

Bhri 5. M, Banerjee: Water carriers
and sweepers lose job all over the
country. Why has he become Deputy
Prime Minister? This is a redundant
job which should be abolished.

Shri Morarji Desai: The hon. Mem-
ber does not know that the Deputy
Prime Minister does not grsw any
extra salary as Deputy Prime Minis-
ter.
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Shri Ranga: Sir, we dissociate our-
selveg from this suggestion and threat
of Gherao, as we consider Gheraos
inimical to civil liberties.

sfY qo WYo FwWl : TaT 91T &Y &
fF 6 @wT § gre T a7 Tow awr
¥ g 2 faar weaeT FAT famm o

Mr. Speaker: The word ‘gherao’ is
not yet defined, but whatever it is,
‘threats are not at all desirable in the
House, whether it is gherao or some-
thing else.

Shri S. M. Banerjee:
will be peaceful.

Shri Bal Raj Madhok (South Delhi):
We dissociate ourselves with gherao.
We do not like this word ‘gherao’. He
may speak for himself and for his
party. ... (Interruption).

My gherao

Shri S. M, Banerjee: Shri Madhok’s
party does not. ... (Interruption).

Shri Ranga: This word is most im-
portant. ... (Interruption).

Mr. Speaker: Now, shall we go to
the business? I think, threats should
not be used, whatever be the nature
of the threat or whatever be the
word.

Shri M. R. Krishna
May I know....

(Peddapalli):

Mr, Speaker: I am not going to
call anybody whose name is not on the
list. That is the practice of the
House which I have not created. Shri
Indrajit Gupta.

Shri Indrajit Gupta (Alipore): Sir,
I am thankful to you that you have
made it clear that this gherao busi-
ness has not been defined. So, when it
has not been defined, the Deputy Min-
ister should not say that it is illegal;
he should not try to define it.

My question is this. On page 2 of
the statement, if the Minister will just
refer to his statement, there is a cate-
-gorical statement made that it was de-
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cided that personnel who had already
been retrenched might be recalled to
duty if they had not been re-employed
elsewhere and were willing to come
back to their original posts and that
necessary instructions in this respect
were issued on the 24th December 1966,
That means that on 24th December
1966 the Ministry’s position was that
anybody who was declared surplug or
was retrenched but was willing to
come back to the original post would
be called back, Then, at the end it
says that the latest position is that
individuals who refused the offer of
alternative employment had been dis-
charged. 1 want to know why this
offer which stood on the 24th Decem-
ber has apparently been* withdrawn
now and why should not people who
have been retrenched but are willing
to come back to their original posts,
be recalled.

Shri Swaran Singh: If the hon. Mem-
ber had read the earlier four lines, the
position would have been clear. On
page 1 it is mentioned that although
originally the Government decideq in
November that further implementa-
tion of the orders issued in August
1966 should be postponed till the 31st
March, 1957 and that every effort
should be made to absorb the surplus
employees in available vacancies in the
various Defence installations in un-
skilled categories of posts, if in the
mean time that is after the issue of
the original orders til]l the 24th Decem-
ber there were certain persons who
had been retrenched and who had not
been given any employment they .
could also come back to the original
posts that they held because we had
postponed the overall retrenchment for
a period of a number of months end-
ing on 31st March 1967. So, that
was a concession that was available to
those who had been retrenched during
that period. This date of 31st March
had been further extended by two
months and this expired on 31st May.
Now, the present position is that there
is no present order of the continuance
-of these posts having been retrenched.
Obviously, the situation ag it obtained
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on Mth December is no longer obtain-
ing now when the extended time has

Mr. Speaker: That ja all. He says,
he has not got some information. 1
cannot compel him.

Skri Indrajit Gupta: He does not
that he has no

list as redundant, Should they not be
retained in their original posts till
alternative jobs are found for them?

Shri D. C. gharma (Gurdaspur): On
a point of order, Sir,

Unfortunately, the Ministry or the
Government of India has stuck to
those very mnames of different cate-
gories of workers which the Britishers
gave to us, the categories called
watermen, sweepers . . .

Mr. Speaker: There is no point of
order.

?
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Bhri D. C. S8harma: [ gm coming to
that. I want to ask the hon, Minister
why he has stuck to that nomencla-
ture of categories, watermen, sweepers,
etc. and why he hag not changed the
nomenclature and told us what parti-
cular functions they are discharging
and all that. Then, I think, the whole
question would have been clear.

JUNE 1, 1967
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Defence Minister has made is not cor-
rect that they retrench people on the
basis of effecting economy. I only
want to find out whether the Defence
Minister or the Finance Minister, at
any stage, has tried to find out whe-
ther employing these well-trained
combatants to do the work of sweep-
ers or watermen is more sconomical
than appointing civilians . . .

Mr. Speaker: He may kindly resume
his seat, There {5 no point of order,

Skri M. R. Krishna: This i very
important. It depends on . . .

Mr, Speaker: I have heard him;
I have followed him. Shri Goel

Shri Shrichand Geel (Chandigarh):
It is unfortunate that whenever this
Government wants to effect some
economy in the administration, it
always makes a start on the class IV
employees, the poor people belonging
to scheduled castes and tribes, sweep-
ers, cooks, watermen, etc. 1 want to
know whether the retrenchment of
these employees and the taking up of
the same job by combatants wiil not
affect the efficiency of the combatant
ranks because I know that once in
Ambala, when the Amar Project for
the construction of houses for the
military personnel was conducteq by
these people, that affeclted their effi-
ciency and at the time of war, they
were found wanting . . .

Mr. SBpeaker: What is your Ques-
tion?
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length and recommended that they
would like to encourage a certain ele-
ment of self-help amongst the mem-
bers of the Armeq forces. He should
welcome that rather than try to find
fault with that.

The second question is about these
employees having served long years
and that Govermment should always
provide alternative job for any per-
son who is found surplus io the re-
quirement. _Government have never
given that undertaking anqg it is very
difficult to honour such an undertaking
even if it is given.

Mr. Speaker: What is Mr. Buta

Singh’s point of order?

ot Azt fag (T03) @ AU 0w

AT FT I & | gHIX afgw 7
srs FRE WX ATeE IEEA &
faw Fwfar 37 1 7 g T
fagt & IAFr w19 3T FT gE fa@g
aeaT #1 TE g | 39 f@=de § A
WgIga qgd TSI dEAT § qeqTE FE
WX UThFE ZT3e9 & AR &1 AH(AT
TR AT EE.. ..

Mr. Speaker: That is entirely a
different thing. That has nothing to

do with point of order. He may
please sit down.

ot gzt Tag : § wosr sgEeqr
argaT g sfagm #51 S¥ g w7 agl
Ieaad 2t W ¢ 99 & qgg @ ant
F AFfCat 3T &7 I FF TE
# sq § s Far g fE s wet
T ¥ 72 5 9 @9 560 F
g FqHe F fwar gEy fewmédAe
7 @ foar sy

Mr. Speaker: That has nothing to do
with point of order.

I would have entered in the list all
your names if you were a little vigi-
lant, and had given me the names
earlier. Yesterday evening the list
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came after everything was admitted.
Now you want to take advantage of
point of order. I would very much
have likeg to put all your names. I
would not have lost anything by in-
cluding a few names. Yesterday
evening you gave something in a hurry
and now you raise points of orders.
What am I to do? I want the guidance
of the hon, members. It becomes im-:
possible for me.

Shri G. Viswanathan (Wandiwash):
On a point of order.

Mr. Speaker: I am calling all the
members in the list. I will call him.
also. . "

Dr. Melkote (Hyderabad): On the
12th of last month I raised a question
in the Committee on Subordinate
Legislation of Parliament with regard.
to retrenchment,

Mr. Speaker: He cannot raise that.
now.

Dr. Melkote: I am not making any
statement. The Defence Department
told us in the Committee that thex
were considering deferring this re.
trenchment. On account of this, 1
could not submit ithe list before; I
could submit it only yesterday. I
wish you give us permission to ask
questions about it. The question relat-
es not only to retrenchment, but it
has a wider purview.

Mr, Speaker; He can discuss with
the Minister later,
ot FRvER Tag (@mfarn) @
sfgrar et @ faw #& § wOT
fFar a1 fF 31 7% F T it 7 T
&1 FT0 T @R fear swiw, afz fEar
gr Y fag At 9 3@ wAAG FT AT
St faar a1 ?

Shri Swaran Singh: It was in con-
sultation with Finance that on two
occasions extensions were given: one
till 31st March, as I have already said,
and the other, for a further period of
two months, i.e., till 31st May. These
two extended periods were given in
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-consultation with Finance, but then we
came to the conclusion that whereas
our efforts should be to find other
jobs for them to continue, they need
not be borne on our pay rolls for any
longer period.

Shri S. Kundu (Balasore): Is it a
fact that the study group did not re-
commend specific cases of retrench-
ment? Is it also g fact that the Navy
and Air Force wings of the Defence
Forces strongly objected to the re-
trenchment of these people? Is it a
fact that Government are not going to
pay anything towards retrenchment
compensation which is ordinarily al-
lowed to industrial workers under the
Industrial Disputes Act? In view of
the fact that these persons had work-
ed hard during the Indo-Pakistan hos-
tilities and also the Chinese aggres-
‘sion, will the hon. Minister consider
the question from the human angle
of mercy and see that this retrench-
ment is withheld because these are
cases of class IV employees who ren-
dered very valuable service to this
country when the country was facing
-aggression from China ang Pakistan?

Shri Swaran Singh: It was on the
recommendation of the Army authori-
ties that this decision was taken. The
hon. Member had said that the study
group had not made any specific re-
commendations. On the other hand,
they did make specific recommenda-
tions that the posts of water-carriers
should be abolisheqg altogether. They
also recommended reduction in the
scale of sweepers and certain other
things. So, it is precisely on the re-
commendation of the Army authorities
that that decision has been taken.

As regards retrenchment benefits,
whatever benefits are allowed under
the rules will certainly be available
‘to them. The hon. Member’s third
question was whether they could be
-continued or whether we could find
alternative jobs for them. On those
points, T have already clarified the
‘Government’s position.

JUNE 1,
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Shri S. Kundu: Was it a fact that
the Navy and Air Force wings had
strongly objected to this retrench-
ment?

Shri Swaran Singh; That is not a
fact. This does not relate to the Air
Force and the Navy; this recommen-
dation related only to the Army es-
tablishment. -

Shri S, Kundu: In the study group’s
recommendation, the Air Force and
Navy wings....

Mr. Speaker: Now, Shri G. Viswana-
than,

Shri G. Viswanathan: In reply to
the first question, the hon. Defence
Minister had made a statement which
I think is an incorrect statement,
namely that without working they re-
ceive their salary, These water-car-
riers, cooks and sweepers work fifteen
hours a day without any rest from
4 am. to about 7.30 p.m. Again, for
the officers’ mess, every group of six
officers has four servants, whereas in
the case of the jawans or other soldi-
ers, they have only two servants for
every hundredq persons. This is pure
discrimination.  There is inhuman
treatment meted out to them. They
cannot ventilate their grievances.
They are not allowed to have any
union or any sort of association. Gov-
ernment have taken shelter under
article 33 of the Constitution and sec-
tion 21 of the Army Act and prohibit-
ed them from forming any union.
This is complete discrimination.
Either they should be allowed to have
their union or under the Army Act
they should be provided with all the
benefits. About 10,000 families are
going to be affected, and Government
must give an assurance that they
would not be retrenched.

Shri Swaran Singh: I have listened
very carefully but most of the things
that the hon. Member has said relat-
es to suggestions or comments. I



cerlain persons are being retrenched.
As for alternative jobs, we shall do
our best. It is 3 human problem, and
I have the greatest sympathy for these
people from the human angle, and it
i#s with this object that we shall do
our best to find other jobs for them;
they will be given a certain higher
priority in the employment exchanges;
sf there are any vacancies anywhere,
we shall try to fit them in those vacan-
cien. We have already done something
and this effort will continue.

1256 hrs.
PAPERS LAID ON THE TABLE

NotrricATions usper Customs Act rrc.

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): T beg
%o lay on the Table—

(1) A copy each of the following
Notifications under section 159 of the
Customs Act, 1962: —

(i G. S R. 728 published in Gaz-
ette of India dated the 20th
May, 1967.

tii) G. 8. R. 729 published in
Gazette of India dated the
20th May, 1887,

giii) G.S.R. 754 published in
Gazette of India dated the
20th May, 1967.

(iv) G.S.R. 778 published in Gazet-
te of India dated the 26th

May, 1967.
1Placed in Lidbrary. See No. LT-485/67]

(3) A copy each of the following
‘Wotifications under section 150 of ‘the

;M (A LB, vooar
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Customs Act, 1962 and section 38 of
::‘Centullzci.umt Salt Act,
P

(i) The Cusioms and Central Ex-
eise Duties Export Drawback
(General) Twenty-ninth
Amendment Rules, 1967, pub-
lished in Notification No.
GS.R. 730 in Gazette of India
dated the 20th May, 1967,

(ii) The Customs and Central Ex-
cise Duties Export Drawback
{General) Thirtieth Amend-
ment Rules, 1967, published in
Notification No. G. 8. R. 731
in Gazette of India dated the
30th May, 1967.

(iit) GB.R. 732 published in
Gazette of India dated the
20th May, 1987, containing
corrigendum to G, S. R. 1587
dated the 8th October, 1968,

[Placed in Library. See No. LT-486/67]

(3) A copy of the Central Excise
(Eighth Amendment) Rules, 1967,
published in Notification No. G.B.R.
747 in Gazette of India dated the
16th May, 1987, under section 38 of
the Central Excises and Salt Act,
and Salt Act, 1944, [Placed in Library.
See No. LT-486/67).

12.57 hrs,
BUSINESS ADVISORY COMMITTER

Sabhag Singh): I beg to move:
“That this House agreea with
the Second Report of the Business
Advisory Commitiee presented to
the House on the 31st May, 1967."

Mr. Speaker: Motion moved:

“That this House agrees with

Advisory
‘the House on the 31st May, 1967.",



